‘Storeman in the pay-scale of As, 800-1150 amﬁ;ggi;;”}'

the applicant joined at Kanpur,
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Assistant Engineer Nhrthann
Railway Fatempur and others ... ...
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The applicant was initially ipﬁﬁiﬂtﬂdhggr‘l
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a Khalasi after reguler s_e.]_ect_iﬂn on 6;4#1:979 | 4... ‘
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and there:fter on 21,12,1988, he was promoted as

as such in the office of the Inspector of works .~

Kanpur Central., The father of the applicant died

i

and the applicant's children and mother was residing ‘;
in Fatehpur District. The applicant moved an qgg&iqaﬁiqmuq
for his transfer to Fatehpur for looking after his 4
widow mother and children. Vide order datadﬂlﬁfﬂﬂiﬁgfl1

passed by the respondent no, 3 the applicant was

transferred in the same pay scale along with the

post which he was holding with the approval of the

iespondent no, 1 and of the Inﬁpéhtor of Works

F.tehpur and on his own request to the bffiﬁ%%qf”fhé

Inspector of Jorks Fatehpur at his own expenses -

-
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without getting any transfer benefitsslTﬁer9aft&nl
the employees of the said branch of the failway ]
threetened the administration to go on strike and

N
that is why, after 4 months the transfer oxrder of

the applicant has been concelled and the applicant
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was again transferred to Kanpur and ultimately, "
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20 Wlhw resﬂmmks m
stated %hat due ﬁé“ﬁhﬁif:fif ssure k2 Dhe
ond teeeat « strike, the relevant sanction @ould
not be ahtaiﬁ&d as there was fbai of JEQﬁf
of the trains, and that is why, the -'{ang&m!; I“’*
- transfer was cancelled, From the fact , %%gﬂ%r A
thus clear that the functioning of the ﬁ;fm‘gj f-"‘ E

cancelled and the applicant has joined again
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traﬁsfer order of the applicant has already been

at Kanpur for no fault of his, the respondents

are oblige to pay full salary to the appliea
Because of the pathetic cendition of the applicant, 5

he was transferred from Kanpur to Fatshpur but the

cruelty of. the Union people did not allaw
the applicant to work on his transferred pest.
This is the matter between the applicant and

the Hailway Administraticn, In case the vacancy
is still availsble and without harming anyone
in the Fatehpur d.ivision, it is for the Railway

administration +to transfer.back to the applicant

at Fatehpur because the reasons alre.qtty’ given,
Unce the Raillway Administration traensferred the
applicant to Fatehpur and thereafter showed its
weekness and sueccumb  to the threat and pressure
and could not maintaiq the transfer order, i-_s ‘
such, it is their duty to pay full salary to

the employee® who has been made to suffer

kbecause of ‘their weekness,

e accordingly, the respondents are directed

-dependants more upon 'l:he union, But as ’Eh"e- ot --"-"-H1r
. » '.-1-!“ I-|
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